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Creditors and Unsecured creditors. The requisite information called for by the

office of R€ional Direc'tor has been submitted by the Petitioner Company and

no furlher information has been sought for.

5. At least not less than '10 days before the date fixed for hearing, Petitioner

Company to publish the notice of hearing of Fetition in two local neuEpapers,

viz. "lndian Express" in English Language and the translation thereof in

"Navshakti" in Marathi Language, both having circulation in Mumbai.

6. The Petitioner Company to file affidavit of service in the Registry proving

publication of the noticeof hearing of Petition in ne!,/tspaper.

ar, MemberB.S.V. Prakashkum (Judicial)

V. Nallasenapathy, Member (Technical)
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